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चतेावनी:   िरज़वर् बकᱹ ᳇ारा ई-मले, डाक, एसएमएस या फोन कॉल के जिरए िकसी की भी व् यिक्तगत जानकारी जसै ेबकᱹ के खात ेका ब् यौरा, पासवडर् आिद 
नहᱭ मागंी जाती ह।ै  यह धन रखन ेया दने ेका पर्स् ताव भी नहᱭ करता ह।ै ऐस ेपर्स् तावᲂ का िकसी भी तरीके स ेजवाब मत दीिजए। 

Caution: RBI never sends mails, SMSs or makes calls asking for personal information like bank account details, passwords, 
etc. It never  keeps or offers funds to anyone. Please do not respond in any manner to such offers. 
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The Chief Executive Officer 
All State / Central Cooperative Banks (StCBs/CCBs) 
 
 
Madam / Dear Sir, 
 
 
Designated Director – Amendment to section 13(2) of Prevention of Money 
Laundering Act (PMLA) 2002 
 
Please refer to our circular RPCD.RRB.RCB.AML.BC.No.75/07.51.018/2013-14 dated 

January 9, 2014 wherein State / Central cooperative banks were advised to nominate a 

Director on their Boards as ‘Designated Director’ to ensure compliance with the 

obligations under the Prevention of Money Laundering (Amendment) Act, 2012. 

 
2. In this connection, it is clarified that StCBs/CCBs can also designate a person who 

holds the position of senior management or equivalent as a ‘Designated Director’. 

However, in no case, the Principal Officer should be nominated as the ‘Designated 

Director’. 

 
 
Yours faithfully, 
 
 
 
(Suma Varma) 
Principal Chief General Manager 
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